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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%       Date of Decision: 26.05.2026  

+  CONT.CAS(C) 54/2025 

 BUSHR PARVEEN     .....Petitioner 

Through: Mr. Dinesh Lal, Ms. Heena Bisht, Mr. 

Abhishek Ranjan and Mr. Afjal 

Ansan, Advs. along with Petitioner in 

person. 

    versus 

 

 DR  AAMIR KHAN     .....Respondent 

Through: Mr. Anand Kumar, Mr. Afajal Ansari 

and Mr. Chetan Singh, Advs. along 

with respondent. 

 CORAM: 

 HON'BLE MR. JUSTICE SACHIN DATTA 

 

SACHIN DATTA, J. (ORAL) 

 

1. During the course of hearing, the parties have agreed to resolve their 

all outstanding disputes in the following terms: 

(i) It is agreed that the respondent shall pay a sum of 

Rs.33,00,000/- to the petitioner in full and final settlement of all the 

outstanding claims of the petitioner.  

(ii) Out of the aforesaid amount, a sum of Rs.10,00,000/- shall be 

paid  on or before 20
th
 June, 2026. 

(iii)  A sum of Rs.5,00,000/- each shall be paid on the 1
st
 day of 

July, August, September and October 2026 respectively, and the 

remaining amount of Rs.3,00,000/- shall be paid on 1
st
 November, 

2026. 
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(iv) The motorbike, which is registered in the name of the 

petitioner’s brother, and which is presently lying with the respondent, 

shall be returned within a period of one week from today.  

(v) It is agreed that in the event of any default or delay in making the 

aforesaid payments, the aforesaid settlement/undertaking between the 

parties shall stand nullified and the petitioner shall be at liberty to 

revive the present petition. In such situation, the interim directions 

contained in the order dated 21.05.2026, passed in the present 

proceedings (in terms of which the respondent was directed to pay a 

sum of Rs.25,000/- per month to the petitioner) shall be restored.  

(vi) It is agreed that upon payment of the aforesaid amounts, the 

petitioner shall have no outstanding claims against the respondent. In 

such eventuality, the parties shall withdraw all the pending cases filed 

against each other.  

2.  The parties unequivocally undertake to abide by the aforesaid 

understanding.  

3. Taking on record the aforesaid undertaking, and binding the parties 

thereto, the present petition stands disposed of in the above terms. All 

interim order/s stand vacated.  

 

SACHIN DATTA, J 

MAY 26, 2026/at/sv 
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